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C£J«J TRAL Acn in I strati VE tribunal principal
N EU DEL HI,

0 «'A»No »S80/97

Neu Delhi: this the 28th May, 1997#

HON'BLE MR. 8. R. A DICE MEMBER(a).

Naurang Lai s/o Shri Rsn Seuak ,
r/o yill. Qhafnai, P.O.Kanyar,
Distt. Allahabad, Up

Sumsr Shri Gdiga R^» .
?}o \}» & PO Danjgir, Qistt, Bilaspur(M,P)

3. Oev/a s/o Shri , Gi rdhari,
p/o yill. , Kil la Dabar,
P.O. Nizampur, Qistt. Qisa
Raj as than.

4., Kanad s/o Shri Kana,
uorking as Mate under P UI (C),
Northern Railuay,
Sarai Fbhilla,
Delhi#

5. ^i\/ Kumar Singh 3/0 Shri Sultan Singh,
p/o yill. Bheegpur, PO Manpur,
Distt. Hardoi, UP(P ijl) working as Mate.

6. N and Lai s/o Shri Baldeu,
F^o Village Chanp Tola , PO Kataria,
Distt, Katiar,- Bihar.

7. Mahsn der Prasad S^o j ai Gob in d,
f/o Vill. Barauli,
P.O.Alip-Ur,
Qistt. p^axs Bhoj^ur.

All Li^rking as Mate under P Ul (C) No rthe m
Railuay, Delhi Cantt and Sarai Fhhilla are
rs si ding in the Huts in the reEpa-ctiwe stations

•  Applicants,
( BY AO^JOCATE: shri A. K.B HAROUAB ) '

Versus

UNION 0 F IN 01 A through
1. The General Manager,

Northern FPiluay,
Baroda House,
Neu Delhi.

2. The Deputy Chief Engineer (C)
Northern Railuay,
Til ak Bridge, Neu Delhi.

3. The Chief Engineer (C),
Northern Railway,
Kashmiri Gste,
Neu Delhi ... Respon dents,

(By Advocate; Shri B.S.Bain).
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0 rderCo raL/

HDN ̂  BL E r-1 R. S. R. ft Dl G E T'l ER( a) ..

applicants challange their ragul arisation

by r-Bspondents as Gangfnanj and pray that they be

regularised ss Mates uith all coneequential

benef i ts«

2# This"Da is disposed of with a direction

to the respondents, that in the event the applicants

make a sal f-con tain ad representation to the

respondents within on a month from the date of

receipt of a aapy of this o rderj the r-sspoii dsn ts

will axaTiine the ssma^ aid dispose of the prayer

of th'o applicants'fo r regul artsstion as Mates

in accordance with rulos^ insvtructions and

judicial p ronouncsffl ents on the sijbjectj within

2 months from the date of filing of the representation

under intimation to the applicant^'#

3« Till disposal of the said representation, the

interim order passed on. 6,5®97 for maintsnsncs

of status quo as of that date shall aontinus*'

4» The OA stands disposed of accordingly. f\!o

CO s ts «

(  s.r.aoige )
MET1BER( a) .
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